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FOREWORD 

 
Rule 133B of the Aircraft Rules 1937 stipulates that organisations engaged in the 

maintenance of aircraft and aircraft components shall be approved. 

 
CAR 145 Rev.0 was introduced on 26th January 2005 in order to harmonize 

requirements for approval of aircraft maintenance organizations with that of 
international requirements, which was primarily based on EASA Part-145 regulation. 
Since the initial issue of CAR 145, it has been revised from time to time to synchronize 
with EASA Part- 145. 

 
CAR 145 Issue 02 dated 8th October 2013 is issued based on latest Revision to 

EASA Part-145 and further SARI 145 Revision-1 Dated 15th November 2012. 
 
This CAR is released after careful consideration of the comments received on the 

draft and meetings and workshops held with the AMOs on the subject. 
 
This CAR is issued under the provisions of Rule 133A of the Aircraft Rules 1937. 
 

  

2



CAR 145 
 

13 | P a g e  
Issue 02, R5, 15th June 2021 
 

 

SECTION A – TECHNICAL REQUIREMENTS, RELATED AMC AND GM 
 

 
145.1 GENERAL 
 

For the purpose of this CAR, the competent authority shall be DGCA for 
organizations having their principal place of business in India or any other 
country. 

 

AMC 145.1 
 

For the purpose of CAR 145 DGCA should be considered as competent 
authority. 

145. A.05 Applicability and Effectivity 
 

Organizations involved in the maintenance of complex motor powered aircraft 
or of aircraft used for commercial air transport, and components intended for 
fitment thereto, shall be approved in accordance with the provisions of this CAR. 

 

This CAR is effective forthwith and shall be complied by all new/ existing 
organizations. 

 
Maintenance approvals issued in accordance with revision 1 of CAR 145 Issue 
2 shall continue to remain in force. However such organizations may 
demonstrate compliance with the requirements of this CAR, before 31st March 
2017. 
 
Personnel qualified to carry out and/or certified non-destructive test of aircraft 
structures and/or components, on the basis of a standard recognized by DGCA 
may continue to carry out and/or certify such tests. 

 
Note: 
‘Large Aircraft’ means an aircraft, classified as an aeroplane with a maximum 
take- off mass of more than 5700 kg, or a multi engined helicopter. 

 
‘Certifying staff’ means personnel responsible for the release of an Aircraft or a 
component after maintenance. 

 
Maintenance’ means any one or combination of overhaul, repair, inspection, 
replacement, modification or defect rectification of an aircraft or component, 
with the exception of pre-flight inspection; 
 
Organization’ means a natural person, a legal person or part of a legal person. 
Such an organization may hold more than one CAR 145 approval; 
 

‘Pre-flight inspection’ means the inspection carried out before flight to ensure 
that the aircraft is fit for the intended flight; 
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Component’ means any engine, propeller, part or appliance. 
 

A complex motor powered aircraft means: 
 

(1) An aeroplane: 
 

(i) Above 5700 Kg MTOM, or 
(ii) Certificated for more than 19 seated passengers, or  
(iii) Certificated for operation with at least two pilots, or 
(iv) Equipped with turbojet engine(s) or more than one turboprop engine, or 

 
(2) A helicopter: 

 
(i) Above 3175 Kg MTOM, or 
(ii) Certificated for more than 9 seated passengers, or 
(iii) Certificated for operation with at least 2 pilots, or 

 
(3) A tilt rotor aircraft. 

 

145. A.10 Scope 
 

This Section establishes the requirements to be met by an organization to qualify 
for the issue or continuation of an approval for the maintenance of aircraft and 
components. 

 
AMC 145.A.10 Scope 

 
Line Maintenance should be understood as any maintenance that is carried out 
before flight to ensure that the aircraft is fit for the intended flight. 
 
Line Maintenance may include: 

 
Trouble shooting. 
Defect rectification. 
Component replacement with use of external test equipment if required. 
Component replacement may include components such as engines and 
propellers. 
Scheduled maintenance and/or checks including visual inspections that will detect 
obvious unsatisfactory conditions/discrepancies but do not require extensive in 
depth inspection. It may also include internal structure, systems and power plant 
items which are visible through quick opening access panels/doors. 
Minor repairs and modifications which do not require extensive disassembly and 
can be accomplished by simple means. 
 
For temporary or occasional cases (AD's, SB's) the Quality Manager may accept 
base maintenance tasks to be performed by a line maintenance organization 
provided all requirements are fulfilled as defined by DGCA. 
 

Maintenance tasks falling outside these criteria are considered to be Base 
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Maintenance. 
 

Aircraft maintained in accordance with "progressive" type programmes should be 
individually assessed in relation to this paragraph. In principle, the decision to 
allow some "progressive" checks to be carried out should be determined by the 
assessment that all tasks within the particular check can be carried out safely to 
the required standards at the designated line maintenance station. 
 
For an organization to be approved in accordance with 145.A.10 as an 
organization located within the country means that the management as specified 
in 145.A.30 (a) and (b) should be located in India. 

 
1. Where the organization uses facilities both inside and outside the country such 

as satellite facilities, sub-contractors, line stations etc., such facilities may be 
included in the approval without being identified on the approval certificate 
subject to the maintenance organization exposition identifying the facilities and 
containing procedures to control such facilities and DGCA being satisfied that 
they form an integral part of the approved maintenance organization. 

 
 

GM 145.A.10 Scope 
 

This Guidance Material (GM) provides guidance on how the smallest 
organisations satisfy the intent of CAR- 145: 

1. By inference, the smallest maintenance organisation would only be involved 
with a limited number of light aircraft, or aircraft components, used for 
commercial air transport. It is therefore a matter of scale, light aircraft do not 
demand the same level of resources, facilities or complex maintenance 
procedures as the large organisation. 

2. It is recognised that CAR -145 approval may be required by two quite different 
types of small organisations, the first being the light aircraft maintenance 
hangar, the second being the component maintenance workshop, e.g. small 
piston engines, radio equipment etc. 

3. Where only one person is employed (in fact having the certifying function and 
others), this organisation approved under CAR-145 may use the alternatives 
provided in this Guidance Material limited to the following: 

Class A2  Base and Line maintenance of Aeroplanes of 5700kg and 
below (piston engines only). 

Class A3  Base and Line maintenance of single engined helicopters 
of less than 3175kg. 

Class A4  Aircraft other than A1, A2 and A3 

Class B2  Piston engines with maximum output of less than 450 HP 
Class C Components. 

 
Class D1  Non destructive Inspections. 
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